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Title: The Minister of Communications and Information Technology laid a statements regarding Status of implementation of the recommendations in
the 6th, 9th and 10th Reports of the Standing Committee on Information Technology

Jar iz Jaen Qendrebl s (off 2/ iz yae) @ weer #Adleen, i sceiforra vd Jcen YlenBrh e, dar s e glenBebl siqrern 3 et sejerel & sl
(2015-16) 3 ars 3 Fycon YienfBebt sl sl wfdfe & o6 yferea 3 siafde RBrpifel & orilcarme &I Fefer & ais 3 acper 3191 UTel U2 35061 &)

(ii)Status of implementation of the recommendations contained in the 9 th Report of the Standing Committee on Information
Technology on "Revival of Indian Telephone Industries (ITI) Limited”, pertaining to the Department of Telecommunications,
Ministry of Communications and Information Technology.*
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(iii) Status of implementation of the recommendations contained in the 10th Report of the Standing Committee on Information

Technology on "IT induction and modernization in the Department of Posts", pertaining to the Department of Posts, Ministry of
Communications and Information Technology.*
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MADAM SPEAKER: Hon. Members, I have received notices of Adjournment Motion from Prof. Saugata Roy, Shri N.K.Premachandran, Smt.
P.K.Sreemathi Teacher, Smt. Ranjeet Ranjan, Sarvashri Bhagwant Mann, Ravneet Singh, Dushyant Chautala and K.C.Venugopal on different issues.

The matters though important do not warrant interruption of business of the day. we a fZerwar oft a1 g & The matters can be raised through other
opportunities.

I have therefore, disallowed all the notices of Adjournment Motion.



